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2 of 1978) (Hindi and English ver-
sions) promulgated by the President 
on the 1st July, 1978, under article 
123 (2) (a) of the Constitution. [Placed 
in Libra TY. See No. LT-2363/78] 

ANNUAL REPORTS OF DEVELOPMENT 
COUNCii. FOR SUGAR INDUSTRIES FOR 
1975-76 AND 1976-77 WITH STATEMENT 

POR DELAY 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHR BHANU 
PRATAP SINGH): Sir, 1 beg to l. y 
on the Table:-

(!) A copy each of the following 
Reports (Hindi and English ver-
sions) under sub-section (4) of sec-
tion 7 of the Industries (Develop-
ment and Regul.ation) Act, 1951:-

(i) Annual Report of the Deve-
lopment Council for ~ugar Indus-
try for the year 1975-76. 

(ii) Annual Report of the De-
velOpment Counci1 for Sugar In-
dustry for the year 1976-77. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the above Reports. 
[Placed in Library. See No. LT-

2364/78] 
MR. SPEAKER: Shrimati Parvathi 

Krishnan, you wanted to speak on 
item No. 6. 

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Speaker, 
with regard to this Ordinance, I want 
to oppose it. There seems to be rather 
unseemly haste with which this Ordi-
nance is being brought for discussion. 
The prime mover of this Ordinance is 
no longer a Minister. It is 1ike Hamlet 
without Prince of Denmark. When the 
whole question of the Statehood of 
Delhi is under discussion and we are 
informed that this is going to come up 
before Parliament very soon. I think 
we should have a discusslon on this 
matter, and the Ordinance should be 
withdrawn. 

MR. SPEAKER: Prof. Mavalankar 
wanted to speak on item No. 7. 

PROF. P. G. MAVALANKAR 
(Gandhinagar): Mr. Speaker, Sir, it 
is noticed on the very first day of the 
new Session that it has become a gene-
ral practice of daily occu.rrence that 
papers and reports and documents 
which ought to come before the House 
as soon as possible are coming with 
considerable delay. In this particular 
item the Annual Reports of the Deve-
lopment Council for Sugar Industry 
for 1975-76 and 1976-77 are coming 
after three and two years, and these 

• arc obligations under the Industries 
(Development and Regulation) Act, 
1951. Sir, if a particular law passed by 
Parliament makes it obligatory for 
the Government to put certain papers 
and documents before the Parliament 
at the soonest possible moment all that 
happens is that they come out with a 
statement showing reasons for delay 
in laying the Reports, etc. I request 
you to go into this matter seriously. 
You kindly look into this m:itt.~r fro1n 
tw0 aspects. First, would it not be 
possible for you through the. Lok 
Sabha Secretariat to first ascertain 
from the Minister concerned and satis-
fy yourself that the delay is genuine? 
Onl.v after that you permit the Papers 
to come before the House. 

Secondly. Sir, You would have notic-
ed that v.rhen we get up in the House 
and invite your attention and thut of 
the House that the Ministers are late, 
the Ministers never care to give a 
reply. All that happens is that we get 
up and make our point and then you 
take up the next item. Therefore, Sir, 
I would like to submit that even after 
.vou have satisfied yourself about the 
delay if the Members feel that there 
is suffici('nt ground for objecting to 
the delay, you \'Jill dirert the Minister 
concerned to explain to the House at 
that particular point of time as to whv 
the delay has taken place. . 

MR. SPEAKER : I have repeaterilv 
hrou.cht to th,. notice of thp Ministers 
that the dPlav i.~· n1,...._.t J.1ndesirablc and 
thE:·re must bf' snti.sfactory explana-
tion. If in spite of that delay is therl• 
all I <'an cto i~ to refer the matter to 
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[Mr. Speaker] 
the .Committee on Papers laid on the 
Table of the House. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this morning 
over the issue of sugarcane Mr. Bhanu 
Pratap Singh was doing tall talking. 
When I pointed out to him that they 
are playing into the hands of sugar 
magnates he said ·that that was wrong. 
Mr. Speaker, I request you to see how 
things are shielded. If you could spare 
some time during the inter-Session 
period and go through some of the 
reports as to how sugar rebates have 
been enjoyed by sugar mills which 
were not even functioning. You will 
find the reason for delaying these re-
ports. It is not so simple as you see on 
paper. There is something much more. 
The erstwhile Government had been 
on the pay roll of the sugar lobby. Am I 
to understand that the present Govern-
ment is also following the same path? 
If it is doing so, I would deprecate it. 
The whole House should deprecate it. 
The Minister has to explain to us the 
reasons for this unusual delay in these 
two cases and untill that is done, we 
would not be satisfied. 

SHRI BHANU PRATAP SINGH: I 
refute the allegations altogether. As 
far as the delay is concerned. I have 
already explained it in a Memoran· 
dum submitted to you. The Council 
did not meet till March 1978 and it 
was only after their approval that it 
could be laid on the Table. 

SHRI JYOTIRMOY BOSU: Why? 
MR. SPEAKER: The Council should 

have met. This is a statutory oliliga-
tion of ~·ours. 

SHRI JYOTIRMOY BOSU: I am 
telling you, Sir, that they were paid 
for delaying the matter. (InteTr11p· 
tions). 

MR. SPEAKER: Mr. Bosu, the 
Minister is there. When a statutory 
obligation is there at the earliest 
opportunity he has to do it I am re-
fen·ing it to the Committee on Papers 
Lnid on the Tuble for examination. 
Item No. 8. 

TIIE MINISTER OF STATE IN THE 
ll!INISTRY OF FINANCE (SHRl 

ZULFIQUARULLAH): I beg to lay 
on the Table ....... . 

SHRI K. P. UNNIKRISHNAi'i (Bada-
gora): I am absolutely shocked to 
find that what is known as the noto-
rious Bhoothalingam Report on Wages. 
Incomes and Prices is sought to be 
introduced in this House in a most 
surreptitious manner and I am also 
surprised over this because it is com-
monly understood as Boothalingam 
Report which is quietly written here 
as a Report of Study Group on Wages, 
Incomes and Prices. The entire work· 
ing-class in the country is agitated 
over this issue. The entire public 
opinion in this country is agitated 
over this issue. We are demandina 
when you have a man like Mr. Georg; 
Fernandes that it would be a lasti11g 
infamy that he is associated with a 
legi8latiQn of this kind which is totally 
anti working class and I -demand tha1 
this should not be placed on the Table 
of the l!ouse. It should \Je \1..1ithdrawn. 
We do not want the report to Lie 
placed on the Ta\Jle. The Kerala Le~is
lati ve Assembly has unanimously 
adopted a resolution on this report and 
before it is placed on the Table v;e 
want to have adequate opportunity 
to debate on this vital document, 
vital in tthe sense that if these are 
accepted by the anti-\\'O' king clilsS 
Go\·ernment. it is going to damage thC' 
intere~ts of the millions of \Vorkers in 
our couritry. So, I demand that it 
should be \vithdrawn and it should be 
postponed till we can discuss thi:::; on a 
substantive motion. (Interruptions) 

SHRI .TYOTIRMOY BOSU: Sir, am 
I to lie last Member to speak on this? 

MR. SPEAKER: Mr. Bosu. I may 
tell you that l\'1r. Ravi has also signed. 
the :~otice. You cannot always be the 
first 11:ember. 

SHRI VAYALAR RAVI (Chiravin-
kill: Mr. Speaker, Sir. I fully a~ree 
with the observations made by Mr. 
Unnikrishnan. Mr. Georagc Fernandes 
has o! course issued statements in 
support of this document. 

He should have prevented the hon. 
Minister from its being presented to 
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this House because I h:we had the 
opportunity ot going through ,this re-
port and I find that it is entirely 
cigainst the working class. It takes 
away the benefits enjoyed by them 
today and moreover there is no pro. 
posal to hold the price line. The 
1Vorking-class should be a l :owC'd to 
get atleast :what they are getting today. 
This report is meant only to help the 
growth of the monopoly houses in 
the country and further exploitation 
o.f the poor people. They are speaking 
of uniform wages in the public sector. 
They are speaking of mintn,um wages. 
People are today getting more th.an 
that. I am not going into the merits 
of the case. Therefore, Sir, I appeol 
to the Government not to place it on 
the 'Table of the House. ~fore doing 
so. we must have some discussion on 
it. 

It is clear that even after repealed 
appeals from Mr. George Fernandes 
the wo.rking dass h ad totally rejected 
and they even wanted to resort to 
strike. They have now decided to 
withdraw t he strike proposals on the 
solemn assurance of Shri Ravindra 
Verma that it will be first discussed 
and .taken up only later. By placing 
it before the House, you are making 
it a sacremental document. I appeal 
to the hon. Minister: please do not 
place it before the House till Shri 
Ravindnl Verma fulfils his promise 
and discusses it with Prof. Madhu 
Dandavate, Mr. Stephen and others; 
please withdraw it. 

MR. SPEAKER; Shri .Jyotirmo.v 
Bosu. You are raising an objection 
that you are called last . .... . 

SHRI JYOTmMOY BOSU: There 
are two ways of functioning. If .vou 
get notices at the same time. the.\· are 
to be balloted and priority should be 
ascertained. 

MR. SPEAKER: You must have the 
virtue of hearing others also . . . . . . 
(Interruptions) Anyway you have 
objected to 8(!). They have objected 
to 8(2). I supl)ose in arithmetic: 8(2) 
gets priority over 8 (3). 

------·------
• • Not recorded. 

SHRI JYOTIRMOY BOSU: The 
moment J•Ou say 8, I come into it. J 
sincerely hope that you have no dis-
like for the communists. That is all I 
have to say. 

MR. SPEAKER: Nor 'for you ... .. . 
(Interruptions). Under the rules when 
papers are laid On the Table of the 
House, it is open to them to say that 
they are not doing 5o. Otherwise, you 
have to move a resolution and discuss 
the matter. ... . (Interruption.~). It is 
upto them .. (lnterruptiOns). He ha& 
not moved it. 

SHRI DINEN BHATTACHARYA 
(Serampore); On this same issue the 
workers met and decided to go on 
strike ... (Interruptions) . 

MR. SPEAKER: Mr. Bhattacharyya 
has not given any notke.-There is 
a method for doing this . .. (lnter-rup-
tions) Don't record. 

(lnteTruption,s) • • 

MR. SPEAKER: ! am not coming 
in the way. There is a time at which 
objection can be taken. He has not 
;yet risen. Even be!ore he rises. you 
get up and take objection. That is 
the right position. When his turn 
comes, it is upto him to say what he 
want . .:: to say; he may say: I am wlth-
dr awing. It is open to him to say. 
But. on the other hand, it he says, ''I 
am at it", .... (Inter-ruptions) 

I have alwaYs been engrossed in 
looking at you. The question (')f look· 
ing at him comes when he tries to in-
troduce it. He has not introduced it 
yet. Mi·. Bosu. you W9nted to object 
to item 8 (3) (v) and 8 (4). 

15 hl'lll. 
SHRI JYOTIRMOY BOSU: On 8 

(2) you called me. Bhoothaliniac: 
has ,. notorious past. he is known as 
an American lackey. The.re!ore. thls 
report will be treated in the same 
manner. He is an enemy of the 
working class. 

- - --- - ---
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SHRIMATI PARVATHI KRISH-
NAN: It should not be laid on the 
Table of the House. 

SHRI JYOTIRMOY BOSU: That 
is why I am saying, it should not be 
laid on the Table of the House. That 
has already been said. What is 
Bhoothalingam's past? He has a 
notorious past for which he became a 
subject matter of discussion a decade 
ago and the Government could not 
find a better person. I do not know, 
Mr. Patel's old colleague .... 

MR. SPEAKER: Your objection 
was to items 8 (3) (v) and 8 (5). 

SHRI JYOTIRMOY BOSU: I object 
to items 8 (3) (v), (vi), (vii), (viii), 
(ix), (x), (xi), (xii), (xiiii), (xiv) .. 

MR. SPEAKER: You have objected 
to only 8 (3) (iv) and 8 (5). 

SHRI JYOTIRMOY BOSU: I would 
like the hon. Minister to tell Us and 
make sure in the fuiure that when 
they publish this, they should give the 
matter the Gazette Notification covers. 
Otherwise, we cannot make head or 
tail out of this notification. What 
does it read? It reads: "G.S.R. 293 
(E) published in the Gazette of India 
dated 16th May, 1978". 

On what? Mr. Hegde's standing on 
his legs or Mr. Bosu being expelled 
from the House-What is the matter? 
The second one the samething; the 
third one and the fourth also the 
same thing. This is all for taking the 
House for a ride and hoodwinking the 
House. The bureaucrats have got so 
much control over the Ministers. I 
know some of them. of what variety 
they are. The question is. it should 
be clearlv notified. Why surrender to 
the bureB.ucrats? They are not admit-
ing short n·otice questions. Jn the 
First Session, they admitted so many 
:;;hort notice questions. Now the 
bureaucrats are advising not to admit 
the short notice questions and they 
are not admittin~. That is v..·hat is 

••Not recorded. 

the state of the poor fellows. I feel 
sorry. 

MR. SPEAKER: Mr. Minister, be-
fore we come to item 8 (2) ... 

SHRI DINEN BHATTACHARYA: 
What happened to Bhoothalingam 
Committee Report? 

MR. SPEAKE.a: I am coming to 
that. 

SHRI DINEN BHATTACHARYA: 
You must give your ruling. 

(Interruptions) 

MR. SPEAKER: No written notice 
has been given. I am not allowing 
Mr. Minister. 

SHRI DINEN BHATTACHARYA: 
Let the Minister make a statement. 

MR. SPEAKER: Mr. Minister, are 
you withdrawing, . .. 

SHRI DINEN BHATTACHARYA: 
Otherwise, we will withdraw from 
the House. (Interruptions)•• 

MR. SPEAKER: Do not record. 
(Interruptions)•• 

SHRI C. M. STEPHEN: I am on a 
point of order. The position has got 
to be clarified. Here the Government 
is seeking to lay a paper on the Table 
of the House. I was looking through 
the rules. The Government cannot 
demand as a matter of right to lay 
the paper on the Table of !he House. 
You find that there is objection from 
different quarters in the House for 
laying the paper on the Table of the 
House. 

MR. SPEAKER: What is the rule 
on which you are relying? 

(Interruptions) 

SHRI C. M. STEPHEN: Rules 368 
and 369 and all that. There is no 
other rule. (Interruptions) What 1 
am submitting is ... 

SHRI DINEN BHATTACHARYA: 
Let him saY categorically. An assu .. 
ranee was given that they wi11 not 
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[Shri Dinen Bhattacharya] 

accept the Bhoothalingam Committee 
Report. 

SHR! C. M. STEPHEN: The ques-
tion is whether the Government can 
demand as a matteT of right to lay the 
paper on the Table of the House in 
the teeth of opposition from the House. 
Large sections of the House are ex-
pressing their opposition to the lay-
ing of the paper on the Table of the 
House. How this rnatte.r has ta be 
resolved is the question. You have 
got a right to decide whether it can 
be permitted to be placed on the 
Table of the House. The House can 
decide whether it must be permitted 
to be placed on the Table of the 
House. You find a particular situa-
tion in which a very -substantial sec-
tion, including I am sure a large num-
ber of members from the ruling ben-
ches also, are objecting to the. Bhoot-
ha!ingam Report and to the vitiation 
of the 'fable of the House by this 
nauseating document. As against 
this, the question I am raising is, 
whether You would over-rule all these 
objections and permit him to lay it 
on the Table of the House. We have 
got to devise another machinery. The 
machinery is the Committee on Papers 
Laid on the Table. The jurisdiction 
of this committee is not completely 
defined. Delays can be considered. 
Objections raised cian be con£idered. 
In the light of the objections raised, 
under rule 368, 369 and so on, you 
have got the discretion unless the 
House demands it That is what 
Kaul and Shakdher says, namely per-
m1ss1on is not granted when the 
document is in the nature of a private 
correspondence or there is no demand 
from the House for the document to 
be placed on the Table or there is 
objection to its being placed. You 
can over-rule the objection, but kind-
ly take note of the fact that there is 
substantial objection and the objec-
tion may not be over-ruled. It you 
feel that the minister must not be 
ruled out, the paper can be referred 
to the committee. to consider. For 

heaven's sake, do not allow this paper 
to be tabled. 

SHRI JYOTIRMOY BOSU: Me.y I 
move a motion that the House with-
hold its consent to tbe laying of this 
document under reference On the 
Table of the House? I move the mo-
tion formally. Let it be put before 
the House. 

SHRI VASANT SATRE (Akola): 
Rule 368 says: 

"If a minister quotes in the House 
a despatch or other State paper 
which has not been presented to 
the House, he shall Jay the relevant 
paper on the Table" 

That is not applicable. 
"Provided that this rule shall not 

ap::ilr to any documents which are 
stated by the Minister to be of such 
a nature that thejr production 
would be inconsistent with public 
interest" 

This also does not apply. Therefore, 
under what rule is he laying it? 

MR. SPEAKER: Rule 369. 
SHRI V ASANT SATRE: Rule 369 

says: 
"A paper or document to be laid 

on the Table shaJI be duly authen-
ticated by the member presenting 
it." 

This i . .:: only about the method. 
"All p3pers and documents laid 

on the Tabll' shall be considered 
public." 

Therefore, there is no rule under 
v.:hich just by n1cntioning that he is 
laying it on the Table of the House, 
he gets a right to lay i\ on the Table 
Of the House, unless there is a speci-
fic rule which enables him to do so. 
Unless it falls within rule 368 how 
can he insist on saying "I want to 
pl'ace this document on the Table of 
the House"? Otherwise, there has to 
be a demand from the House. There 
is no demand for this particular docu-
ment. So, this discredited document, 
which is not even worth the paper on 
whieh it is typed or printed and which 
deserves to be thrown into the waste 
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(Sbri Vasant Sathe] 
paper basket, should not be placed on 
Table of the House in the teeth of 
opposition. 

MR. SPEAKER: The Finance 
Minister. 

SHRI JYOTIRMOY BOSU: I have 
moved a motion. 

SHRI K. P. UNNIKRISHNAN: 
What about Mr. Bosu's motion? 

MR. SPEAKER: First of all, I have 
to consider the limitations under 
which a paper is to be laid and the 
effect of the papers laid. Resolution 
will come in only if it is of a binding 
nature. 

SHRI JYOTIRMOY BOSU: Mo-
tion, not resolution. 

THE .MINISTER OF FINANCE 
(SHRI H. M. PATEL): Sir, a little 
while earlier, the hon. Members and 
the Leader of the Opposition talked 
to us about democracy and freedom 
of discussion and freedom of speech. 
Here is •a paper, a report prepared by 
a study g roup, which is placed on the 
Table of the House for discussion and 
this is a pape1· ... (Interruptions). It 
may befit you to speak in these. terms. 
You do not wish to discuss any idea 
freely and ctemocratically. Thiis is 
why you condemn a document before 
it is ]aid. 

(Interruptions ) 

MR. SPEAKER: He did not obstruct 
you from speaking. Why don't you 
allow him to speak? 

SHR.I H. M. PATEL: Here is oa 
Report which has not yet been con-
sidered by the Government. 

SHRI VASANT SATHE: Then why 
is it placed? 

SHRI H. M. PATEL: Papers are 
laid on the Table of the House in order 
that Members of this House have an 
opportunity of studying them, looking 
at them and then discussing them. 
Whether you consider it worth the 
paper it is written on, that happens 

to be your opinion, but in ~ demo-
cracy ... 

(Interruptions) 

MR. SPEAKER: I cannot really 
understand. You don't allow the 
other people to make a statement 
even? (Tnte-rru.ptions) Mr. Bhatta-
charya, he has as much right as you 
have got. You may be right or he 
may be right, I do not know. 

SHRIMATI PARVllTHI KRISH-
NAN: The Minister can make a state.-
ment, but not a miss1'atement. 

(Interruptions) 

SHRI H. M. PATEL: You may 
make any criticism about this Report 
you like. Whatever language you 
like to use about it, you can use. 
But when I point out to you that 
here is a document which any demo· 
cratic form of Government ... (In-
terruptions). There is nothing to pre-
vent you from rejecting it. But it is 
terruptions). There is nothing to pre-
vent you n-om rejecting it. But it is 
the convention of this House .... (In-
terruptions). Indeed the House has al-
ways demanded that any Report shall 
be placed on the Table of the House. 
(Interruptions) . Bu~ at least I bad 
hoped that you would be sufficiently 
democratic, sufficiently desirous .. . . 
( Iri terruptions) . But democracy means 
the right to listen to any opinion, not 
only the one that you like. (Inte-r-
r11ptions). How intolerant you are? 
You 9re not capable of discussing any 
idea. 

SHRI VAYALAR RAVI: Sir, I have 
got a point of order. My point of 
orde r is, we never made any allega-
tion against the Minister or the Gov-
ernment. We only criticised the 
Bhoothalingam Committee Report. 
But here the Minister makes an alle-
gation against the Opposition. It is 
very very unfair and he should not 
make any such allegation ag'Binst the 
Opposition. 

SHRI H. M. PATEL: Everybody 
should be given the opportunity of 
discussing. Let there be a proper, 
free and fair discussion, not in this 
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way saying: "You throw it into the 
waste paper basket." 

(lnterrupti<ms) 

SHRI C. M. STEPHEN: Before you 
give your final ruling, I am raising 
one more point of order. There are 
some conventions with respect to the 
laying of papers on the Table. Statu-
tory rules anct notifications must be 
laid. Certain things which are stipu-
lated under the law, governing the 
country, must be placed. The report 
of a Committee appointed by .this 
House, i.e., with which this House is 
connected, has got to be placed on 
the Table of the House. Not any-
thing that the Government thinks. If 
you have got the rule. your Secreta-
riat examines as to the statutory 
validity of the report, the statutory 
conformity of the reports. It is \\•ith 
them that we are concerned. This 
does not come under any of these 
things at all. This House is not con-
nected with the Bhoothalingam Com-
mittee at all. Therefore, we are not 
interested in the report. It is a study 
group. This House is not concerned; 
anct its report should not. be placed 
on the Table of the House. (Inter-
ruptions). 

MR. SPEAKER: I cannot accept an 
oral motion. 

SHRI SAUGATA ROY (Barrack-
pore) : This report has been made 
public even before the Minister has 
laid on the Table of the House. There 
has been a national debate on this; 
and the trade unions have rejected it. 
And the Janata trade unions .... (ln-
te rrupti ans) . 

MR. SPEAKER: Is it a point of 
order? 

SHRI SAUGATA ROY: Under rule 
226, the Labour Minister had called 
a meeting of all the Central trade 
unions There. the Government had 
given .an assurance that before dis-
cussing it .... 

MR SPEAKER: Mr. Saugata Roy, 
J ha\·e a1so got ~omething to say. 

SHRI SAUGATA ROY: Please 
Ji~ten to me for one minute, Sir. 

MR. SPEAKE·R: Everybody bas a 
right to say; and you should listen.. 
Why are you taking the monopoly? 

SHRI SAUGATA ROY: It is not a 
question like the Shah Commission's 
report, which was made public only 
on the day it was laid on the Table 
of the House. This is a report made 
by a committee which was appointed 
by an order of the Ministry of Fin-
ance, Bureau of Public Enterprises. 
There is nothing so very sacrosanct 
about the report, that it has to be 
laid on the Table of the House. On 
the other hand, You take jnto account 
the objections of large sections of the 
Members of this House and the work-
ing class of this country who have 
thoroughly rejected this report. 
Please don't force us into a situation 
where we have to throw this into a 
waste-paper basket before your own 
eyes. (Interruptions). 

SHRI A. BALA PAJANOR (Pondi-
cherry): After all, this august House 
is the highest forum reftecting the 
opinion of the people of this country. 
Many would like to know how many 
Members from the other side are for 
it. Suppose you allow this to be laid 
on the Table. (Interruptions). I think 
before this is laid on the Table .... 
(Interruptions) you can take a deci-
sion now. . . . I will not go into the 
procedure. I am also not raising a 
point of order. An Assemly in this 
country has passed a resolution re-
jecting it. Everywhere, all the trade 
unions have stated that it should not 
be accepted. It is now time for you 
to take a decision and ask the Minis-
ter at least to defer it. He can lay 
it afterwards; not to-day. Let him 
defer it. 

SHRI SOMNATH CHATTERJEE 
(Jndavpur): Jt was not ~tarted on 
anv resolution of this House. They 
do~'t bring all those reports-i.e., of 
al1 those commitees or study groups 
appointed by Government-before the 
Parliament. Jn view of the unant-
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[Shri Somnath Chatterjee] 
mous decision of the working class in 
this country to reject it, and of the 
solemn assurance given by the. Gov-
ernment not to implement it-not even 
to look at it; forget about implement-
ing it-why should Government 
utilize this House for the purpose of 
laying it on the Table of the House 
and making it public? If they want 
to make it available for public con-
.sumption and education, they can 
easi'y make it available to the public 
through Government agencies. Why 
thh. re·rnurse to the House; why should 
th~ pt ecincts of the House be used, 
to ·>lace this document which has 
been unainmously rejected by the 
country? We request the Govern-
ment not to do it. Unnecessarily it 
wi 11 create a feeling in the country 
the.I tht! Gdvernment is out to imple-
ment it, before even discussing or 
'ha vi 1g any negotiation on it. There-
fore, in all fairness, this report should 
. not "be placed here; and there is no 
·compulsion, either under any statute 
<>r any rules of this House, to place 
it on the Tuble of the House. 

THE MINISTER OF INDU~ TnY 
(SHRT GEORGE FERNANDES!: Sir. 
"it is n .n for me to intervene in l he 
discussion which is going 0 11 abuut 
the papE,rs to be Laid on the Table. 
The Pules are there and you w1l 
take a decision on the basi~ or the 
Rules. 

There is only onP point that I 
would fl{e to make. It has been re-
peatedly stated, from at least some 

sides of the Opposition, that the work-
ing clas:,: movement in this country 
has unanimou~Jy rejected this Report. 

AN HON. MEMBER: That i:< co1-
rcet. 

SHRI GEORGE FERNANDES: This 
is disputed. I do not personally be-
lieve t licit the other side of the House 
.... (Interruptions) Yes, it is disput-
ed for the reason .... (Interruptions) 
I am net yielding to anyone. IL is 
disputed because there are trade 
union organisations in this country 

which r.we written to the Govern-
ment that they would like to discuss 
this Report. For anyone, therefore, 
to claim a monopoly of representing 
the working class is a position that 
is not acceptable to some of us .... 
(Interruptions) 

AN HON. MEMBER: Which are 
those organisations? 

SHRI GEORGE FERNANDES: At 
the appropriate time it will be men-
tioned. Some organisations ha V'C 
written to us .... (Interruptions) 
I am disputing the view of the op-
position that the working class has 1in-
animously rejected this .... (Interrup-
tions) 

MR. SPEAKER: I am asking both 
sides: ;;re You adding dignity 1 u lhe 
House? (Interruptions) 

MR. SPEAKER: I think we ha•1e 
had enough discussion. I have hear,"l 
all of you . 

SHR! VAYALAR RAVI: The merits 
have ;wt been discussed. 

SHRJ GEORGE FERNANDES: 'lne 
reason i~: that statements have been 
made which cunnot b 8 allowed to go 
uncon trovcrted. 

The other point, particularly by 
Shri Dirien Bhattacharya, was that 
when there were ta!ks and settlement 
about tllf· 26th June threatened strike, 
one of the issues which was discus-
sed was the Boothalingam Study 
Group Report .... (Interruptions) That 
was tl1p charge made bv Shri Dinen 
Bhattcicharya. 

SHR~M.-\TI AHILYA P. RANGNE-
KAR <Bombay North-Central): No it 
was made clear '.Jv Mr. Rarr.amurthi. 

SHRI GEORGE FERNANDES: You 
were 5 ., exdtcd that :vou rlic:I not !:8ar 
your own party comrade. ( Interrup-
tions) 

MR. SPEAKER: How does it a!J 
arise? 

SHRJ GEOHGE FERNANDES: Shri 
Dincn Bhattacharya said that this was 
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one of th£ issues discussed on he 
threatened 26th June strike. Mv sub-
mission is that it was stated emphati-

.• cally by the trade unions that the 26th 
June strike: had nothing to do with 
the Stud~ Group's report. That was 
made very clear and it wa5 sairl dt 
that time on the side of the Gov-
ernment also ... 

MR. SFE.\KER: How is that 1·eJe-
~ vant? 

• 

SHRI GEORGE FERNANDES: Fo" 
the simple reason thu1 a statement 
has been mad0 ·an ct n1y name has 
been takc-:n, and I cannot allov.: il to 
go uncJritradicted. 

SHR! J:INEN BHATTACHARYA: 
Mr. Speaker, I must appeal to you to 
ask 1he Minister not to mislead the 
Housf'. \.Vhat was the reason behind 
the strike? 

MR. SFEAKER: Wholly irn·levant 
question~ are being d·.:!~.iated. 

SHJllMATI PARVATHI KRISH-
NAN: I \\·ant to put the record t-
raight. Firstly, I want 1o know whe-
ther the V'Oice of 1.he 1VIinister ur 
the \'Oice of the Opposition \Vas be1n.g 
appl;.!uded by members on the other 
side. 

As far a5 the 26th Junp rli.scussi.:Jn 
goes, the point is that after the agree-
ment of that date. cC'rtain agreements 
have bcrn signed in his ov..''l Ministry, 
in th• BHEL, which go beyond and 
ignoring the Boothalingam Commit-
tee F.cport, because rtt tha: time it 
was rna:Je clear b.v the trarle unions ... 

MR. SPEAKER: Now is all this 
reJevan 1 ! 

SHRIMATI PARVATHI KRISH-
NAN: frade Unions made it clear 
that the Boothalingam Report did not 
meet with the demands of the work-
ers. (Interruptions) We cannot al-
low this report to be placed on the 
Table of the House. 

SHRl KANWAR LAL GUPTA 
(Delhi Sadar): On a point of order. 
Tbe quemon before the House is wbe-
U.er a 'Minister can lay a report on 

the Table of the House or not That 
is the limi led question. Whether that 
report :; good or bad can be discussed 
when it ·comes before the Rouse. 
Now, unrier the rules any docun1ent 
which the Governn:ent wants to lay 
on th~ 'T':tble of the HousP cannot be 
stoppeu ) v anybody, 

SOME HON. MEMBERS: No. 

SHRT 1:.~YALAR RAVI: It can be 
stoppe1!, v..·c can vote it d<Jwn. 

SHRI KANWAR LAL GUPTA: I 
am lJUOting from Kaul and Shakdher, 
page 831: 

"T:1ere is nothing in the Consti-
tuti<Jr' or tht· Rules of Pror('dure 
and (~('nduct of Business in the 
Hon:·. <,r in lhe Evirl 1:'1lC'e Act whicn 
prohih:t• thP Government from lr•,v· 
ing d p;.,prr nr docun1ent on the 
Tab:L' J1'cludjng a plain \\'ritten 
sta1"1: ,-nt, allldavit, petition sub-
mitt('d hl•fore a c:ourt of Jaw. llow-
ever. jr a r..1inist('r declines to 1uy 
it 0:1 , d(.; ground tha: its production 
\\"DU le; be inc:·onsistent with public 
interest the Speaker cannot cornpel 
the :.~~1·i~tcr to lay it on the Table." 

SHH! \"AYALAR RAVI: It is oth•r-
wise. Jf the Minister wants to lay 'l 

particular document on the Table of 
the H0i.::;• _ _., there is no rule which pro-
hibits h:m f1om laying it. My sub-
mission to YGu is that you ask the 
Minister to lay it on the Table of the 
House. ( l11terr11ption) 

MR. SPEAKER: For every c.ingle 
point, t' .<re are at least 20 point~ of 
order. E\c.rybody wants to spegk. 

PROF. P. G. MAVALANKAR (Gan-
dhinagu, 1. Some of us ha VP not r~ad 
the i'l'{Jort. We have read the 
press .TJ·Cl't. We have uur own views, 
But j11Jg.ine: from the discussion and 
the ki:1 ·l o~ opposition that is shown 
to the 1 cport, may I suggest that 
Gover.~n--nt mny defer this matter f'<Jr 
a day or two so that they can have 
some L11.:.. to think over it and come 
again v;:th a view to havin1 what i!te 
Finance ll'finister says ua democratic 
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[Prof. P. G. Mavalankar] 
discussion?" Why are they in a hur-
ry? We :,re few on ti1is side. But 
most Of these few are unanimous on 
this. Tl.crefore, I apP•al to the Gov-
ernmer.~ to delay this matter for a 
day or two. Let them think over it 
and reject the report and then lay it 
before ~lie House. 

'":'HE MINISTER 
(PROF MADHU 

OF RAILWAYS 
DANDAVATE): 

.WithOLJt creating any excitement I 
want i~ niake a submission regarding 
laying of ~he paper on the Table Qf 
the Housr. As far as the Govern-
n:ent's pn.sition i 5 concerned, Govern-
ment has made it categorically clear 
to the press that as far as the study 
report ;~ concerned, We wou.id like 
to cont.act and have discussion with 
vari .. 1u5 interests including the trade 
union organisations, the All-India 
trade uWon organisations. functional 
organi:;::itjc.ns, variou5 organisations of 
the peasants. organisations of the land-
less, men •<Ji industry, economists with 
everyone discussion will take place. 
Govern1nent is also conscious of the 
fact that certain sections of the trade 
unions l11v~ also vigorously expressed 
their opposition. It is alSo e fact that 
in this ''try report, there are many 
aspect$ which are not acceptable to 
the trade unions. Takr 8 concrete 
case of t!1t'. Railways. In this Report, 
it has been mentioned that the work-
ers should be put on par with the pub-
lic sector 

SHRlfl/!ATJ PARVATH! KRJSHN-
AN: How can he go into the contents 
of the Report? We do not want to 
go into the contents, 

PROF. MADHU DANDAVATE: You 
have put forward it slightly: there-
fore, I rlrsire that the Government 
will take' due cognisance of the senti-
ments rf every section including the 
1rade uniGn sections and on the basis 
of that n final decision will be taken. 
Government has hriefed the press r:nd 
told ca+.e~orically that this report has 
only bee" taken up by the Cabinet 
but various section1 including the 

trade :mions are i:oing to be consult-
ed. It is only a technical laying of 
the report on the Table. Therefore, 
there should not be any controversy 
about ~t. 

SHRI K. P. UNNIKR!SHNAN: We 
want to know whether they are going 
t-o lay it er not. 

MR. SPEAKER: It is for me to de-
cide. I heard each one of you pa-
tiently. Government wants to lay a 
copy of the Report of the Study 
Group o.u. Vlages, Incomes and Prices. 
This is objected to by several Me111-
bers of tDE House on the ground that 
the Report is against the interests of, 
the labour. Some Members of Parlia-
ment might have re.ad the Report; 
others rrigh( not have read the Re-
port. The contents of the Report are 
not under discussion at present. All 
that the Government seeks to do is to 
place th(· Report on thr Table of the 
I-louse s0 that at an appropriate stage, 
discusslon niight be therP. on the Re-
port. 

The laying of the Report on the 
Table of the House d·oes not mean 
either the House has accepted the Re-
port or even the Government has ac-
cepted the Report. The matter is 
only fo: consideration. 

The question whether the Govern-
ment h-=ts an absolute right of laying 
any pa.r>er on the Table -of the House 
has been gone into by my predeces-
sor on 5t~J. May, 1968. Overrulin2 the 
contention of Mr. Madhu Limaye, 
the Speaker ruled at that time that 
the Governrr.ent have an unlimited 
right in the matter of laying docu-
ment/p~per on the Table of the 
llouRe; they can do so of their own 
accord. It has been the usual prac!Jee 
in the parliament not to take object-
tion to laying any paper on the Table 
of the House. About the merits of the 
document. it will be certainly consi-
dered at an appropriate stage. The 
Government has a right to lay it on the 
Table of the House. 

SHRI C. M. STEPHEN (!dukki): 
We have got an objection to this .... 
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(Interruptions) I want to place on re-
cord two things. Forstly, we do not 
agree that they have got a right and, 
secondly, our objection is to the vitia-
tion of the Table of the Hou5" by a 
report against whi.ch the ·NOrking class 
people of this colintry hwc taken a 
unanimous objection. It is unfortunate 
that the objection raised by us 
has been overruleJ. We do n:.:t want 
to be a party to this wilful action of 
the Government in laying the Report 
on the Table of the Ho11Re. Jn prote5t, 
the Opposition walks out cf the Houc_·e. 

15.37 brS. 

Shri C. M. Stephen arid so1ne othC'r 
Hon. Members then left the House 

NOTIFICATION UNDER GENERAL INSUR-
ANCE BusINEss (NATIONALISATION) AcT, 
1972, REPORT OF STUDY GROUP ON 
WAGES, INCOMES AND PRICES, NOTIFICA-

TIONS UNDER CuSTOMs ACT, 1962, 
ETC., l!:TC. 

THE MINISTER OF STATE JN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg 
to lay on the Table:-

(!) A copy of Notification No. 
S.O. 1586 (Hindi and English ver-
:sions) published in Gazette of India 
·dated the 3rd June, 1978 making 
certain amendments to Notification 
No. S.0. 771 (E) dated the 29th 
December, 1972, under sub .. section 
(3) of section 39 of the General 

Insur'ance Business (Nationalisa-
tion) Act, 1972. '[Placed in Libra-
ry. See No. LT-2365/78] 

( 2) (i) A copy of the Report of 
the Study Group un Wages, in-
comes and Prices. 

(ii) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying simultaneously the 
Hindi versions of the Report. 
[Placed in Library. See No. LT-
2366/78]. 

(3) A copy each of the follow-
ing Notifications (Hindi and Eng-

lish versions) under section 159 of 
the Customs Act, 1962 :-

(i) G.S.R. 275 (E) to· 281 (E) 
published in Gazette of India 
dated the 12th May, 1978 togeth-
er with an explanatory memo-
randum. 

Oi) The Baggage Rules 1978, 
published in Notification No. 
G.S.R. 290(E) in Gazette of India 
datea the 16th May, 1976. 

(iii) The Tourist Baggage 
Rules, 1978, published in Notifi-
cation No. G.S.R. 291 (E) in 
Gazette of India dated the 16th 
May, ID78. 

(iv) The Transfer of Residence 
Rules. IH78, published in Notifi-
cation No. G.S.R. 292(E) in 
Gazette of India dated the 16th 
May, 1978. 

( v) G .S.R. 293 ( E) published 
in Gazette of India dated tl!ll 
16th May, 1978. 

(Yi) G.S.R. 294(E) published 
in Gazt·tte of India dated the 
16th May, 1976. 

(vii) G.S.R. 295(E) 
in Gazette of India 
16th May, 1978. 

published 
dated the 

(viii) G.S.R. 297(E) published 
in Gazette of India dated the 
19th May. 1978, together with 
an ~xpJanatury memorandum. 

rixl G.S.R. 301(E) J>ublislll!d 
in Gazette of India dated the 
24th May, 1976 together with 
an explannt'Ory memorandum. 

(x l G.SR. 302(E) published 
in Gazette of India rlated the 
25th May, 1978 together with 
an cxplana.h)ry mcrr.orandum. 

(.xi) f;.s.R. 764 and 761 
publis!Jeci in Gazette of India 
daled the l71h June, 1978 to-
f':C'thcr v,.rith un exp1anatory me-
rnorandum. 

!xii) G.S.R. 330(E) and 331(E) 
published in Gazette of India 
dated the 21st June. 1978 


